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IS I THE CENTRAL ADMINISTRATIVE ThIslual -
‘ FRINCIPAL BERC Chs NEW DELHI
~ OA Mo, 2549/50
ey Uelhi, this the 18th day of fiay 1995
Horlble Shri NeV.Krishnan, ViCB—Chzirman(ﬁ}
3 ’ N ‘
Orp, A Vedavelli, Member (3)
Shri Vinay Kumar
5/c Shri Jaipal Singhy,
No.1 Neu Arya Nagar,
Jzi1 koad, Meerut,
Distts 13539 , veeedhipplicurn
(Cy Advocate Shri B.5,Mor)
Versus
1. U,0,1, through Sscretary,
Ministry of Industries,
Udyog Bhauan, Ney Uelhi,
2, Usvslopment Lommissioner,
7th Floor, \irmcn Bhauan,
MHaulana Azad Rozd, Ney Uelhi.
5. Deputy Dirsctor(Incharge Process~-cume=
Froduct,Pevelopment Centre),
apa*‘tu % oous Complex, Uelhi Road,
Uistt Meerut,
4. Shri naghvender Shatma,
{Senior Tech nicel Assistant)
{Wood Yorking) Proc cos-cum—F”OLlctJon g
Oevelopnent Centre, Sports Goods Lomplax
] Usihi Road, Meerut,
{8y Aduocata: Sh, M.K.Gupta) AN 1 T3S T U-TEL
; ORDER (Orazl)
. ron*ble Shri N,V.Krishnan,Vice-Chairman{h)
IE The applicant has filed this OA to guash the sunciio
N given on 12-9-82 {(fAnneaxure A-4) and the ordsr dotec 1bei-uo
passed by the 3r¢ respondent offaring the appointment .o
figspondent ho-4{Annexure-5), Tha application wes romittad

on 7-12-20,
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2, Un rotice, the respondents filed a reply steating

thet this Tribunal has no jurisdiction in this case for the
impugned order has bmen issued by the Govt, of India Frocass-
cum-Froduct Oevelopment Centre for Sports Goods and Leisurs
Tine Equipment which is a saciety‘registerad under the Socisty
Act 1860 as evidenced by Annexure AR=1 and tha Memorandum of

Agsociated at Annexure=2, and no jurisdiction has bean conferrsu

under section 14 of the AT Act,

3. When the matter came up for final hezring yesterday
learned counsel for the respondents lfir, MoK Gupta contained

that on this grouhd, this application is not masintainable,.

4, We have hpard today learned counsel for the spplicant,

He argued that the Rnhexura~d sanction has been dissu®d by the
Director SS1 Soard who is the Development Commissieoner i,s,
ﬂespondeﬁt No-2, a Government authorityJﬂe are enzble te agree,
The Annexure-4 sanction has been issued by thet functiomary

as the Chairman of the Governing Council of that body, ubhich is

a registered socisty - 1.+ o i

5, The application was admitted, without notice to tihe

respongents and without considering thép sspect of the motter.,

Lo

The UA came up for final hearing only yesterday,

6. The objaction rzised is valid and nathuithstanding the
admission,iﬂe have no jurisdiction)as no notification under
Section-14 has been issued conferring on this Tribunal jurisdigtie

cver this body,

7. Therefora this applicetion is not maintainanle, bis
direct the Registry to raturn ons copy of the applicstion to

the applicant for prssentstion before the proper forum., OA
disposed of Jing '
sposed of accordingly. ‘ kgb,//’/
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| (3r.ﬂ.vagavalli) (NeV.Krishnan)
ember(J) Vice-Chairman(h)

cC.



